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from 1.8 to 1.2 million tonnes. Produc-
tion programme for 1983-84 is under pre-
paration. SAIL is trying to increase pro-
duction of item« like rails, structurals 
galvanised sheets and thinner gauges of 
HR sheets and coils which were hitherto 
imported.

Revision of house fax a^essment by DMC

1744. SHRl KAMAL NATH; Will 
the Minister of HOME AFFAIRS be 
pleased to stale:

(a) whether the Indian Chamber of 
Lawyers has urged the Commissioner of 
Delhi Municipal Corporation to revise the 
house tax assessmenls for ul| previous 
years in accordance with the Supreme 
Court judpemeni;

(b) wheihcr under the judgement of 
the Supreme Court the standard rent of 
every properly must be determined by the 
Corporation irrespective of whether the 
assessment has already been finalised or is 
yet to be finalised for the subsequent 
years; and

(c) if so, what action Government pro- 
p o «  to take to ensure that the judge- 
rrtcnt of the Supreme Court is given effect 
lo by the Corporation without any fur-
ther delay?

TH E MINlJfTER OF STATE IN TH E 
MINISTRY OF HOME AFFAIRS (SHRl 
P. VENKATASUBBAfAH): (a)  The
Municipal Corporation of Delhi has re-
ported that the Corporalian has examined 
its records but ii has not been found 
pojisible to locale any such communication.

(b) and (c l .  The Municipal Corpora- 
lion of Delhi is following the Suprmee 
Court Judgement delivered in the case of 
Dewan Daiilai Rai Kapoor in all assess-
ments being made However, the stan-
dard reni of a property ii required to be 
determined only at the Itme of finalising 
a«essments undrr section 126 of the Delhi 
Municipal Corporation Act. 1957 and for 
the purpose of disposal of objections each 
year under section 124 of the said Act.

LlqaU propoUon tMt facBldei Fn>|tci I i  
Tamil Nado

1745. StHRl K. T. KOSALRAM: Will
the PRIM E M INISTER be pleased to 
■tate;

(a) whether the Unds required for the 
Liquid Propulsion Test Facilities Project 
near Nagercoil have been acquired and 
handed over to the Centre by the Gov-
ernment of Tamil Nadu;

(b) if not, the reasons for the delay;
and

(c) wheji this Project is likely to be 
completed?

TH E MINISTER OF STATE IN TH E 
D FPA RTM FN T OF SCIENCE A N D  
TECHNOLOGY. ATOMIC ENERGY. 
SPACE. ELEC1 RONICS A N D  O CEA N  
DEVELOPM ENT (SHRl SHIVRAJ V. 
PATTI,): (a) The Government of Tamil 
Nadu have agreed to place at the disposal 
of the Department of Space poraniboke 
(360 acres) and forest land (2998 acres) 
required for the project. Of these, 273 
acres of poramboke land have been foi^ 
mally handed over; permission to enter on 
the remaining area has been given. 
Forest land has not yet been formally 
handed over, but permission has been 
given to enter on the land to proceed with 
construction activities. TTie Tamilnadu 
Government have taken action to acquire 
the private lands needed for the Project. 
Oul of 913 acres of Private land, 62? 
acres have so far been acquired and 
handed over and acquisition proceedings 
for the remaining area are under 
progress.

(b) There has been no delay in the 
matter.

( t )  In early 1986,
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